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AGRE,EMENT

An Agreement made at 5R ~Jaek.Rn the 2b-tf:) day of
I

~~~....!.......-1_2022.

BETWEEN

THE ODISHA INDUSTRIAL IN'FRASTRUCTURE l

operated by the State of Odisha under the Odisha Industrial t:: :;
Cl_

Infrastructure Development Corporation Act, 1980 (Odisha Act 1 ~ ~.
-0 -

of 1980) and having its Head Office at lOCO Tower, Janpath, < 8
Ct

Bhubaneswar, Odisha, Pin - 751022, represented through

Authorized Representative, Sri Jitendriya Dash, ORS, Additional

Land Officer, Jajpur Road Divislon, District - Jajpur,Odisha

(hereinafter called as the "Licensor" / "Grantor", which

expression shall unless the context does not so admit, include its

successors and assignees) of the One Part

D::.op 1 nf 1 Ll.
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AND

MIS. My Homes Industries Private Limited, a

Company incorporated under the Companies Act, 1956 (Act 1 of

1956) having its Registered Office at 3rd Block, 9th Floor, My

Home Hubi Madhapur, Hyderabad 500081 Telengana,

represented through its Senior Vice President (Marketing) - Sri

Sanjeev Gupta, aged about 55 years, son of Late S.P. Gupta

resident of Flat No. 3B, Plot No-lSD, N-2/ IRe Village, Nayapalli,

Bhubaneswar-751015, District - Khordha, Odisha, Permanent

Address same as present address , who has been authorised to

execute the title deeds, agreements, deeds of contract either for

creation or relinquishment of any right, title or interest for and

on behalf of the Company (hereinafter called the

"Licensee/Licensees" which expression, unless there is anything

repugnant to the context shall include its administrators,

successors, legal representative and assignees) of the OTHER

PA- ,IT.

WHEREAS the Licensee / Licensees has / have applied to

the Licensor / Grantor for the grant to him/them/her/it of a lease

of the land and premises here in after described, which the

Grantor / Licensor has agreed to grant to him upon certain terms

and conditions vide allotment letter No. HOjP&A/LA-E-

6516/2014/12804 dated.21.05.2022 for an area of Ac 52.630 in

vtllaqe namely Byree under Darpani Tahasi[ in the District of

Jajpur.

AND WHEREAS before signing this Agreement, the

Licensee / Licensees has / have already paid a sum of

Rs.2,92,15,550j- (Rupees Two crores ninety two lakhs fifteen

s .1-

Page"2 qf 14
~_;tif ", II

c:o
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thousand five hundred fifty only) including Rs. 2,56,52,809.00

towards Land Cost calculated at the rate of RsA,87,418/- per

acre, Rs. 25,65f334~OO towards 10% lOCO administrative

charqes, RsA,48,938.00 towards Annual Rent @ L 75% of land

cost, Rs. 5000/- towards Processing fees and Rs.5,43,469~OO

towards GST @ 18% on 10% lOCO Administrative charges,

Annual Rent, and Processing FeesR

NOW IT IS HEREBY IMUTUALLY AGREED as follows: -

L During the moratorium period of three years in case of

Micro, Small or Medium industries and five years in case of

Large industries from the date hereof the Licensee /

licensees shall have license and authority only to enter upon

the piece of land described in the schedule hereunder

written and delineated on the plan annexed hereto and for

the purpose of building and executing works for the

implementation of the project, there on as herein after

provided and for no other purpose what so ever and until

the grant of such Lease as is hereinafter referred to the

Licensee / Licensees shall be deemed to be a bare Licensee

only of the premises at the same rent and subject to the

same terms as jf the Lease had been actually executed.

2~ Nothing in these presents contained shall be construed as a

demise in law of the said land hereby agreed to be demised

or any part thereof so as to give to the Licensee / Licensees

any legal interest therein until the 1ease hereby

contemplated to be executed and registered but the

Page 3 of 14
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Licensee / Licensees shall only have a licence to enter upon

the said land for the purpose of performing this Agreement.

However, the Licensor shall permit the Licensee the use and

occupation of the Licensed Premises during the period of

License herein created without any hindrance / eviction

interruption and / or disturbance, clalm or demand

whatsoever by the Licensor or any person claiming under or

in trust for the Licensor, save and except in the event of

termination or prior determination under clause - 5 below.

3. The Licensee I Licensees hereby agrees / agree to observe

and perform the following stipulations that is to say: -

a) That the Licensee / Licensees shall take possession of

the property on "as is where basis is". No further

demand shari be made to the Licensor for any

improvement and / or development of the land

whatsoever"
c:

That the Licensee / Licensees may, at its own cost, put '- .r3
OJ ";:

up two sign-boards indicating its name, on the exterior .g.:5
of the Licensed Premises, provided that the dimension~~; ~

and exact location of such sign boards shall b;~ g
-:';0

intimated, in advance, to the Licensor for its approval " -,-0 ..
C(O

<_"
L'

b)

and that such approval shouJd be obtained, in writinq,

Provided However, that such approval shall not be

unreasonably withheld. Such signboards should not

cause any damage to the facade of the Licensed

Premises and shall not contravene any local laws or

regulations.

Page 4 of 14
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c) That the said plot of land shall be fenced during

construction by the Licensee / Licensees at his / their /

its expense in every respect.

d) That no work shall be commenced which infringes any

of the Building Regulations set out by the Appropriate

Authority, Governed by Govt. of Odisha until the said

plans and elevations shall have been so approved as

aforesaid and thereafter he / they / it shall not make

any alterations or additions there to unless such

alterations and additions shall have been previously, in

like manner, approved.

That the Licensee / Licensees shall have to start civile)

construction on the allotted property with in six months

from the date of possession and commence commercial

production within three / five years from the date of

handing over of possession. The extension of

implementation up to one year may be allowed without

imposition of penalty provided the Licensor is convinced

that the delay is not due to the fault of the Licensee.

However, penalty at the rate of 1 % of prevailing land

cost of the industrial estate shall be imposed beyond

the approved implementation period at the discretion of

the Licensor.

f) That the Licensee / Licensees shall be responsible for

complying with all pertinent bye- laws, rules and

regulations for the time being in force in respect of the

changes made by the Licensee inside the Licensed

Page 5 of 14
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premises as the Licensee may deem fit for full

enjoyment of the Licensed Premises.

g) That the Licensee / Licensees will pay all rates, taxes,

charges, claims and outgoings chargeable against an

owner or occupier in respect of the said 1and and any

building erected thereon.

h) That the Licensee / Licensees agrees / agree and admits

its liability to pay any such further sum or sums towards

premium of the demised land demanded by the Licensor

consequent upon the Licensor being required to pay

more towards the compensation arising out of any law

or order of any competent Court, The Licensee agrees

and undertakes to reimburse the Licensor towards

payment of higher compensation as may be assessed.

i) That the Licensee/Licensees shall from time to time pay

to the Licensor such recurring fees in the nature of

service or other charges as may be prescribed by the

Government of Odisha under the Odisha Industrial

Infrastructure Development Corporation Act, 1980 and

the Rules framed thereunder.

j) That the Licensee will keep the Licensor indemnified

against any and all claims for damage which may be

caused to any adjoining buildings or other premises by

such building or in consequence of the execution of the

aforesaid works and also against all payments

whatsoever which during the progress of the work may
become payable or be demanded by the Municipality or

Page 6 of 14

c:.
0.

15 184



any local authority in respect of the said works or of

anything done under the authority herein contained.

k) That the Licensee / Licensees shall observe and

conform to all rules, regulations and bye-laws of the

Local Authority concerned or a ny other statutory

regulation in any way relating to public health and

sanitation inforce for the time being and shall provide

sufficient latrine accommodation and other sanitary

arrangement for the labourers and workmen employed

du ring the construction of the buildings on the said land

in order to keep the said land and its surroundings

clean and in good condition to the entire satisfaction of

the Divisional Head, lOCO and shall not, without the

consent in writing of the Divisiona1 Head, lOCO permit

any labourers or workmen to reside upon the said land

and in the event of such consent being given shall

comply strictly with the terms thereof.

r) That the Licensee / Licensees will not make any

excavation upon any part of the said [and nor remove

any stone, earth, or other material there from except

so far as may, in the opinion of the officer authorised

by the Grantor / Licensor, be necessary for the purpose

of forming the foundations of the building and

compound walls and executing the works authorised by

this Agreement.

"m) That the Licensee / Licensees will not directly or

indirectly transfer, assiqn, sell. encumber or parts with

his / their 1 its interest under or the benefit of this

Page 7 of 14
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Agreement or any part thereof in any manner

whatsoever without the previous consent in writing of

the Corporation / Licensor. However, in case of the

Licensee is desirous of creation of charge / interest in

favour of any Banking or Non-Banking Financtal

Company for financial assistance for the purpose of

grant of license, the same may be executed with prior

consent of the Licensor in the format and procedure

mentioned under the regulations and rufes of the

Licensor. In this event also, it is hereby clarified that at

no point of time the Licensee per se gets any interest

over the demised premises of the License.

n) That the Licensee / Licensees shall not at any time do,

cause or permit any nuisance in or upon the said land

and in particular shall not use or permit the said land to

be used for any industry other than the purpose for

which the 1and is allotted.

0) That the Licensee / Licensees shall at own cost

construct and maintain an access road leading from the

Estate road to the said land in strict accordance with

the specifications and details prescribed by the

Divisional Head concerned.

p) That the Licensee / Licensees shall always be liable to

make good the exterior and structure of the Licensed

Premises including walls, drainage and roof by carrying

out necessary repairs or renovations within its statutory

common duty of care.

Page 8 of 14
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4.

q) That in employing skllled and unskiJIed labour the

Licensee / Licensees shall give first preference to the

persons who are able-bodied and whose lands are

acquired for the purpose of the said industrial area.

r) That the Licensee / Licensees hereby agrees / agree to

bear all charges to be paid to the power supply

company for making the power available to the Licensee

in terms of these presents and for consumption of the

electric power by the Licensee.

That the Licensor hereby agrees to observe and

perform the following stipufat;ons that is to say:

a) The Licensor shall not be liable to the Licensee, its

Directors, officers, employees, servants, agents,

invitees, visitors, customers or any other person using

or at any time being upon the Licensed Premises or any

personal Injury, damage, loss or inconvenience

howsoever or whatsoever caused to them or to any

goods or chattels brought by any person upon the

Licensed Premises it being the intention of and agreed

to between the Parties that the Licensee and other

persons using the Licensed Premises shall use the same

solely at the risk of the Licensee, provided that, such

injury, damage, loss or inconvenience is not caused by

the negligence of the Licensor, its employees or agents.

b) The Licensor - further agrees that as soon as the

Divisional Head ;. Land Officer / authorized officer of

IDCO certifies on the completion of factory building

and on commencement of commercial production in

Page 9 of 14
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accordance with the terms hereof and if the

Licensee/Licensees shall have observed all the

stipulations and conditions herein before contained, the

Licensor wilt 9 rant and the Licensee / Licensees will

accept a lease (which shall be executed by the parties

in duplicate) of the said land and the factory building

t- erected thereon for a term of 75 (Seventy Five) years

or for the balance lease period, from the date of

handing over possession"

c) The Lease shall be prepared in duplicate in accordance

with form of Lease of Licensor with such modification

and conditions there to as may be agreed upon and all

costs, charges and expenses of and incidental to the

execution of Agreement and its duplicate, also the lease

and its duplicate sha11 be borne and paid by the

Licensee/Licensees alone.

5. Termination, post-termination obligations

Either Party ("non-defaulting party") shall be entitled to

terminate this Agreement in the event of the other party

("defaulting party") committing a material breach of the

terms, conditions and covenants contained in this

Agreement to be observed and performed by the defaulting

party by giving 30 days advance notice in writing and if the

defaulting party rectifies the breach and informs the non-

defaulting party in writing about the same within the said

period of 30 (thirty) days then the notice will cease to be

effective.

Page 10 of 14
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However, if the defaulting party is unable to rectify the

breach within the period of 30 days, then this Agreement

shall, at the option of the non-defaulting party I stand

terminated.

6. Notices:

All notices or other communications required or permitted to

be given under this Agreement shall be in writing and shall

be either delivered personally or sent by mail/ at the

following addresses of the Parties:

a) To the Licensor at its Registered / Head office

mentioned herein, and

b) To the Licensee at

i. The Licensed Premises and

ii. Its registered office

Notice shall be deemed to be given on the seventh

business day after such notice is mailed, if sent by

registered mail. Any notice shall commence on the day such

notice is deemed to be given a

A Party may change its address for purposes hereof by

notice to the other Party.

7. Force Majeure:
\

Neither Party shall be liable to the other Party for failure to
•

perform its obligations hereunder' due to the occurrence of

any event beyond the control- of such Party and affecting its

performance including, without limitation, governmental

regulations, orders, administrative requests, rulings or

Page 11 of 14
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orders, acts of God, war, war-like hostilities, civil

commotion, riots, epidemics, or any other similar cause or

causes.

8. Governing Law:

It is declared and confirmed by the Parties hereto that what

is recorded in this Agreement reflects the true intention of

the Parties and neither Parties shall contend to the contrary.

This Agreement shaff be governed and construed in

accordance with the laws of India.

9. Costs for Registration:

All costs and expenses for preparation, execution and

registration of this agreement/licence shall be borne by the

Licensee.

10. Should there be any conflict between the terms contained in

this Agreement and the term contained in the lOCO Act /

lOCO Land Regulations hereunder - written the fatter shall

11.

any other authorised Officer of the UcenSOL

Page 12 of 14
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LAND SCHEDULE

Name of the Village : Byree

Name ofthe P.S.& No. : Badachana No.l041
Name of the Tahasil : Darpan
Name of the District : Jajpur

Govt. Land
Total Allotted

51 No Khata No Plot No Area (In area

- Ac.) (in Ac.]
1 1298 4368{P) 90.00 52.630

---~ -- t---- -

Total 90.00 52.630

Kissam

Patita

IN WITNESSES WHEREOF, We, (1) Shri Jitendriya Dash, DRS/

Additional Land Officer/ Jajpur Road Division, Jajpur of the Odisha

Industrial Infrastructure Development Corporation (IDCO)/ the Licensor

and (2) Sri Sanjeev Gupta/ Senior Vice President (Marketing), the

Authorized Signatory of MIS. My Homes Industries Private Limited,

the Licensee; have set their respective hands and Seals on the day, month

and year first above written.

Page 13 of 14
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Witnesses:

Sea1 & Signature of the
Grantor / Licensor

Authorised Signatory

Odlsha Grinding Unit
of -y Home

\ndustries Private Ltd

Page 14 of 14
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cou, ECTORATE, JAJPUR
Ph 06728-222001 (0) 222330(R) Fax -222087

E-mail: dm-jajpu@nic.in. web site: www.jajpur.nic.in ,
[Record Room]

Letter No: \5?>£ ':\ IDate: 0 \ '\ ? I ~Q? \

To
The Director (Tech)
My Home Industries Pvt. Ltd

Sub: Issuance of certified copies for Hal-Sabik co-relation in respect of Mouza- 8yree
under Darpan Tahasil.

Ref.: Your office letter NO.7 I dt..30.11.202,1

Sir,
With reference to the letters on the subject cited above, I am to intimate that Hal-

Sabik kisam of following schedule Govt. land has been verified as per the available

Record of District Record room, Jajpur.

SL. Hal Khata Hal Plot Kisam Sabik Khata Sabik Plot Kisam

No No. No. No. No.

1 4367 Patita 5593 Patita

2 4368 Patita 3854 Patita

3 4591 Sarada.111 5354 Sarada.111

4 1298 4596 Sarada.11 2024 5255 Sarada.1I

5 4600 Patita 4006 Sarada.111

6 4601 Patita 4007 Sarada.1I1

7 4629 Patita 4024 Patita

This is for your kind information ..

Yours faithfully,
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OFFICE OF THE DIVISIONAL FOREST OFFICER: CUTTACK FOREST DIVISION
AT:- GHATAKULA, NUAPADA, CUTTAK 753010

Tel:- 0671-2957611 FAX:- 0671-2347611 Email:- dfo.cuttack odisha.lov.in
No (/Zq 15F (Forest Diversion) 12021
Dated, Cuttack the "/ t; th September, 2022

To
The Member Secretary,
State Environment Impact Assessment Authority (SEIAA),
Odisha,
Qr. No. 5RF-2/1, Unit-IX,
Bhubaneswar - 751022.

Sub: - Proposal of My Home Industries Private Limited for EC of proposed installation
of Cement Grinding Unit of 3.0 MTPA capacity (1.5 MTPA in phase-l & 1.5
MTPA in phase-2) at village-Byree, Tahasil- Darpan, District-Jajpur,

Ref: -
\

Your office Letter No. 3311/SEIAA dt. 08.10.2021.

Sir.
With reference to the Jetter cited above on the captioned subject, it is to inform

you that, the land schedule of 'My Home Industries Private Limited' having Khata no.1298 and

plot no.4367, 4368(P), 4368(P), 4600(P), 4601(P), 4629(P) having kissam Patita , Khata no.1298

plot no. 4591 having kissam Sarad-3 & Khata no.1298 plot no. 4596 having kissam Sarad-2 of

Mouza Byree of Darpan Tahasil under Jajpur district has been verified thoroughly with the OLe

list available in this office both in hard and soft copy. The land schedule of the above industries

is not included in OLe list of Darpan Tahasil.

Further, the Topo map indicating .10 lap. radius of the location of the proposed

industry & the Sanctuary, RF and- PRF is submitted herewith for your kind information and

necessary action.

End: - As Above.

Yours faithfully
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No. J-13012/12/2013-IA-1I (I) 
Government of India 

Ministry of Environment and Forests 

OFFICE MEMORANDUM 

Paryavaran 8hawan 
CGO Complex, Lodhi Road 

New Delhi -110 003 

Dated 24th December, 2013 

Subject: Guidelines for consideration of proposals for grant of environmental clearance 
Environmental Impact Assessment (EIA) Notification, 2006 and its amendments­
regarding categorization of Category '8' projects/activities into Category '81' & 
'82'. 

The EIA Notification, 2006 mandates prior Environmental Clearance (EG) for new projects 
or activities including expansion, or modernization of existing projects listed in its Schedule. The 
Category 'A' projects shall obtain EC from the Central Government and Category 'B' projects from 
the concerned State Level Environment Impact Assessment Authority (SEIAA)/Union Territory 
Environment Impact Assessment Authority (UTEIAA). The EIA Notification, 2006 prescribes that 
Category 'B' projects, will be further categorized as category 'B1' and 'B2' (except for Township 
and Area Development Projects) for which the Ministry of Environment & Forests (MoEF) shall 
issue appropriate guidelines from time to time - provisions under '7.1 Stage(1)-Screening' of the 
Notification refer. The projects categorized as B1 will require EIA Report for appraisal and to 
undergo public consultation process (as applicable). Projects categorized as 'B2' will be 
appraised based on the application in Form-I accompanied with the Pre-feasibility Report and any 
other documents . 

. 2. In compliance with such a requirement under the EIA Notification and to examine other 
issues, the MoEF had constituted vide O.M No. J-11013/1212013-IA-II(I) dated 30.01.2013, an 
Expert Committee, under the Chairmanship of Director, NEERI, Nagpur. The Committee has 
since submitted its report. The recommendations of the Committee have been examined by 
MOEF and the following has been decided w.r.t. categorization of Category 'B' projects/activities 
into Category 'B1' & 'B2' listed in the Schedule of EIA Notification, 2006 and its amendments: 

I. Mining of Minerals 

Mining of minor minerals 
As of now, mining projects of minor minerals with less than 50 ha of mining lease area are 

categorized as Category 'B' as per Notification S.O.2731(E) dated 9th September, 2013. Also 
vide OM No.L-11011/47/2011-1A.II(M) dated 24.06.2013, guidelines have been issued regarding 
categorization of mining projects of 'brick earth' and 'ordinary earth' having lease area less than 5 
ha as category 'B2' subject to stipulations stated therein. 

In the above backdrop, the projects of mining of minor minerals, categorized as Category 
'B' are hereby categorized as 'B2' as per the following: 

1 
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~ _______ ~----1~~~ ________________ -, 

(i) 'Brick earth' / 'Ordinary earth' mining projects having lease area less than 5 ha will be 
considered for granting EC as per the aforesaid guidelines issued by MOEF on 
24_6_2013_ 

(ii) 'Brick earth' / 'Ordinary earth' mining projects with mining lease area 2! 5 ha but < 25 ha 
and all other minor mineral mining projects with mining lease area <25 ha, except for 
river sand mining projects will be appraised as Category 'B2' projects_ These projects 
will be appraised based on following documents: 

(a) Form -1 as per Appendix-I under EIA Notification, 2006 
(b) Pre-feasibility report of the project 
(c) Mining plan approved by the authorized agency of the concerned State 

Government 

Provided, in case the mining lease area is likely to result into a cluster situation, 
Le_, if the periphery of one lease area is less than 500 m from the periphery of another 
lease area and the total lease area equals or exceeds 25 ha, the activity shall become 
Category 'B1' Project under the EIA Notification, 2006. In such a case, mining operations 
in any of the mine lease areas in the cluster will be allowed only if the environmental 
clearance has been obtained in respect of the cluster. 

(iii) No river sand mining project, with mine lease area less than 5 ha, may be considered for 
granting EC. The river sand mining projects with mining lease area 2! 5 ha but < 25 ha 
will be categorized as 'B2'. In addition to the requirement of documents, as brought out 
above under sub-para (ii) above for appraisal, such projects will be considered subject to 
the following stipulations: 
(a) The mining activity shall be done manually. 
(b) The depth of mining shall be restricted to 3m/water level, whichever is less. 
(c) For carrying out mining in proximity to any bridge and/or embankment, appropriate 

safety zone shall be worked out on case to case basis to the satisfaction of 
SEAC/SEIAA, taking into account the structural parameters, locational aspects, 
flow rate, etc., and no mining shall be carried out in the safety zone so worked out. 

(d) No in stream mining shall be allowed 
(e) The mining plan approved by the authorized agency of the State Government shall 

inter-alia include study to show that the annual replenishment of sand in the mining 
lease area is sufficient to sustain the mining operations at levels prescribed in the 
mining plan and that the transport infrastructure is adequate to transport the mines 
material. In case of transportation by road, the transport vehicles will be covered 
with taurpoline to minimize dust/sand particle emissions. 

(f) EC will be valid for mine lease period subject to a ceiling of 5 years. 

Provided, in case the mining lease area is likely to result into a cluster situation Le. 
if the periphery of one lease area is less than 1 km from the periphery of another lease 
area and total lease area equals or exceeds 25 ha, the activity shall become Category 'B1' 
Project under the EIA Notification, 2006. In such a case, mining operations in any of the 
mine lease areas in the cluster will be allowed only if the environmental clearance has 
been obtained in respect of the cluster. 

2 
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________ . __ ~~~~~~~--~II~-~~~~ _______ ....... ________ ...... __ __, 

II. Other projects or activities 

S.N. 
of 

Sche 
dule 
1 (d) 

2 (b) 

3 (a) 

3 (b) 

4 (d) 

4 (f) 

The guidelines for categorizing some of the other category of projects or activities into 
'B1' or 'B2' out of the category 'B' projects listed in schedule to EIA Notification, 2006, 
as amended from time to time, are as follows. These projects will be appraised based 
on Form-1 as per Appendix-I under EIA Notification, 2006, as amended and pre­
feasibility report of the project. 

Activities Category 82 - Category 81 

Thermal Thermal power plants based on Thermal power plants based 
Power coal/lignite/naphtha and gas of capacity on coaillignite/ naphtha and 
Plants ::: 5 MW. gas of capacity> 5 MW and 

< 500 MW. 

Mineral The mineral beneficiation activity listed All other mineral 
Beneficiati in the Schedule as Category 'B', with beneficiation activity falling in 
on throughput 90,000 TPA, involving only the Schedule as Category 

physical beneficiation. '8'. 

Metallurgi All non toxic secondary metallurgical All other non toxic secondary 
cal processing industries involving metallurgical processing 
Industries operation of furnaces only, such as industries falling in the 
(ferrous & induction and electric arc furnaces, Schedule as Category 'B'. 
non- submerged arc furnaces, and cupola 
ferrous) with capacity > 30,000 TPA but < 

60,000 TPA provided that such projects 
are located within the notified Industrial 
Estates. 

Cement All stand-alone grinding units listed in All stand-alone grinding units 
Plants the Schedule as Category 'B' subject to listed in the Schedule as 

the condition that transportation of raw Category 'B' where the 
material and finished products shall be transportation of raw material 
primarily' through Railways. and finished products is not 

primarily through Railways. 

Chlor All Chlor Alkali plants with production All Chlor Alkali plants with 
Alkali capacity <300 TPD (located within production capacity < 300 
Industry notified industrial area) listed in the TPD (located outside notified 

Schedule as Category 'B'. industrial area) listed in the 
Schedule as Category 'B'. 

Leather/S All new or expansion projects of leather All others projects listed in 
kin/Hide production without tanning, located the Schedule as Category 'B' 
Processin within a notified industrial area/estate, 
g Industry listed in the Schedule as Category 'B'. 

3 
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5 (a) Chemical Single Super Phosphate (SSP) plants All other Single Super 
Fertilizers involving only the activity of granulation Phosphate (SSP) plants 

of SSP powder. listed in the Schedule as 
Category 'B'. 

5 (d) Manmade All manmade fibre manufacturing units All other manmade fibre 
Fibres producing fibres from granules or chips. manufacturing units listed in 
Manufac- the Schedule as Category 'B' 
turing 

7 (g) Aerial All Aerial Ropeway projects, listed in 
Ropeways the Schedule as Category 'B', should 

be categorized as Category B2. 
* transportation by rai/ways should not be less than 90% of the traffic (mward and outward put 

together) 

3. The guidelines for categorization of Category 'B' projects/activities into Category 'B1' & 
'B2' are applicable only to those projects/activities mentioned above. All the other Category 'B' 
projects/activities listed under the Schedule of EIA Notification, 2006 and its amendments shall be 
considered as Category 'B1' projects and appraised as per the procedure prescribed in the EIA 
Notification. 

4. The information filled in Form-1 by the project proponent inter-alia relates to land, water 
and energy requirement, use of hazardous substances, disposal of hazardous waste, emissions 
from combustion of fossil fuels, emissions from production process, handling and disposal of 
hazardous waste, etc. In case the concerned SEAC , based on the information provided by the 
project proponent in Form-1, comes to the conclusion that a project though falling in Category 'B2' 
as per these guidelines needs to be appraised as 'B1' Category project, it will accordingly be 
appraised as 'B1' category project notwithstanding the provisions under these guidelines. 

This issues with the approval of the Competent Authority. 

To, 
1. All the Officers of I.A Division 
2: Chairpersons/Member Secretaries of all the SEIAAsiSEACs 
3. Chairman, CPCB 
4. Chairpersons/Member Secretaries of all the SPCBs/UTPCCs 

Copy to: 
1. PSto MEF 
2. PPS to Secretary (E&F) 
3. PPS to ADG (F) 
4. PPS to ADG (WL) 
5. PPS to JS (AT) 
6. PPS fo IG (FC) 
7. Website, MoEF 
8. Guard File 

4 

~~ 
(Dr. P.B. Rastogi) 

Director 
Telefax: 24342436 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), ODISHA)

To,

The Sr. DGM (Environment)
MY HOME INDUSTRIES PRIVATE LIMITED
9TH FLOOR, BLOCK-3, MY HOME HUB, MADHAPUR, HYDERABAD-
500081  -500081

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/OR/IND1/406696/2022 dated 16 Nov 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B009OR194706
2. File No. 406696/36-IND1/12-2022
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
3(b) Cement plants

6. Name of Project Greenfield Project for installation of
Cement Grinding Unit of capacity 3.0
MTPA (1.5 MTPA in Phase-1 & 1.5 MTPA
in Phase-2) at Village – Byree, Tahasil –
Darpan, District – Jajpur, Odisha by M/s.
My Home Industries Pvt. Ltd.

7. Name of Company/Organization MY HOME INDUSTRIES PRIVATE
LIMITED

8. Location of Project ODISHA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 23/06/2023

(e-signed)
Dr. K. Murugesan, IFS

Member Secretary
SEIAA - (ODISHA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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